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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL

Appeal No.C/70877/2016-EX[SM]

Avising out of Order-in-QOriginal No.1E/COMM].SSIONER/Noida~11/2015—1_6
dated 30.09.2015 passad by Commissioner, Central Excise, Noida-11.

M/s Arshiya Supply Chain Management pvt, Lid.

_APPELLANT(S)
VERSUS
CC. & C.E. &S T.-Noida
_RESPONDENT (S)
APPEARANCE
\
Shri Shambhu, Advocate for the Appellant(s) B

Shrt D.K, Deb, Asstt, Commi. for the Revenue (s)

CORAM:

HON’BLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL}

“The present COD Application No.70448/2016 is filed against

0-1-0 No.i2/COMMISSIONER/Noida—II/ZO15~16 dated 30.09.2015.

2. The delay of about 231 days in explained that the appel{ant is a
custodian and/or CFS/SEZ authority under the Customs-_l-jijact. The
delay occurred és there was change in the legal team during the
relevant period. Due to lack of communication and handing over of
the impugned order at rhe time of giving of charge to the new team,

the appellant could not file appeal In time which could be filed only

subsequently when the new team found the order in some file,




Appeal No.C/70877/16

visiting the appellant with penalty of RS 25,000 under section 117 of

the Act. As the delay is suffi_cient[y explained, the same is condoned.
Heard the parties on merits.

Having considered the rival contentions, I find that the proposed
demand as per the show-cause-notice, have been dropped.
Accordingly I find that no alleged violation of any provisions of the
Customs Act can be raised against the appellant nor there is any
such contravention or fallure on lhe parl of the appeliant In

" compliance with the provisions of the Customs Act, Accordingly, the

penaity imposed under section 117 is set aside and Appeal is

i allovyed. The appellant will be entitled to consequential benefits, if

an_y’,‘ Both the appeal and COD application are disposed of as above.

(Dictated and Pronounced in the open Court) .
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